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IN THE CENTRAL ADﬁINISTRATIVE TRIBUNAL, HYDERABAD BENCH
AT HYDERABAD,

0.A.No, 503/97

- om m e S EE e W e e W S oSS

Date of decision: June 9,1998,

ks

Betwsen:

E'gigiisfs ;‘gﬁsggsﬁidbir Rac. 13,G.Karnaiah,

* a7 . «.Ch.Bhulgxmi, 14.Ch.KrishnaE§§§g§gE§
g'?iiﬁ:ﬁﬁl' 2.B.lemasree. 15.K.Indi

N e 10.Phdi Rajareddy. K.Indira.
B, Premkumar. 34 amcori Uma. 16. C.Rajendar.
S.Venugopal. 12.G.Srini .

P aSI Vas 17 .L.Laxmikanth,

19. D.Umamaheswszra Sharma. APPLICAN

AND. ;

The Regional Provident Fund (P.F.)Commigsioner. i
andhra Pradesh, Barkatpurg, Hyderabad 500 027, §

bl

The Government of Andhr, Pradesh represented by its
District Employment Officer, Nizamabad District Employment
Exchange, Nizjmzbad.

Respondents,

Counsel for the applic;nts. sri K.Nagesw,ra Reddy.

Counsel for respondents: Sri R.N.Reddy forE-=l.

Sri P.Nyveen Raoc forR-2,

Hon'ble 8ri R.Rangarajan, Member (A) i
Hon'ble B.S.Jai Pgrameshwar, Member (J)

JUDGMENT .

{per Hon'ble sri R, Rangarajan, Member ()

srli  K,Nageswszra Reddy for the applicant.

. N".
sri R.N.Reddy for Respondent No,l and

Sri Phaniraj for Sri Ngveen Rao for Regpondent N

-
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Sri K, Nageswara Reddy was informed

by the learned counsel Sri RM, Reddy for Respondent No.1

|
in regard to the fontents of the letter dated 7-6-1998 | '
! I}

and served a copy of the letter on him, N

have
The applicantsin this 0.A., % not been

|

I

_ |
selected as cank be scen from the lctter of the ' J
- |

learned counsel for Respondent No.1 dat§d 7-6-1998, }'

Hence the dismiss;l order indicated in tl}e interim |

order is hereby confirmed. - 1]

The O.A., is dismissed. No costs. o _'I

{J
e I .
(B<STJAT PARAMESHWAR) (R .RANGARAJAN) i

) % q?@/be r/,(J ) Membel,r (a)

|
. vl
Date: 9th June, 1998, ; ' ¥
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Dictated in open Court., i % é_/&xu
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Copy to:

1.

2.

3.
4.

5.

6.

7.

The Regional Prouident Fund Cammissioner, Bérkatpura, Hydgrabad,

The District Employment 0fficer, Ni ~oY | PN EVAJ\G wkmw*
EXAnonge, fﬁ\;gkvmﬁubc4£ 2 ch P 7

One copy to Mr.K.Nageswara Reddy,Rduocate,EHT,Hyﬂerabad;
One wmpy to Mr.R.N.ﬁeddy,ﬁdvecaté;tﬁT,Hyderabad.

One copy to Mr.P.Bavesn Rao, Addl.CGSE,EﬁT,Hyderabad;
One copy to D.R(A),CAT,Hyderabad,

One duplicate copy.
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| I1 COURT
CYYPED 8Y - CHECKED a8y

COMPARED BY ’ © RPPROVED B3Y

IN THE CENTRAL ADMINISTRATIVE TRISBUNAL
HYDERA 330 BENCH HYDERABAD

THE HON'BLE SHRT R, 23WGARAIAN & M(A)

AND

THE HON'BLE SHRI B.5.3JA1 FARAMESHWAR
mo(3)

.i;ATED: (?{/é/%z - '

k

OROER/ JUDGMENT

M.A/R.A/C.RP.ND.

in

0.A. NO. 5—'@‘3/4} Ex

ADMITTED AN INTEAIM DIRECTIONS

ISSUED /
ALLUwéf

DLééiSED OF WITH QIRECTIONS
DISMISSED ' .
DISNISSED AS WITHDRAUN
DISMISSED FOR DEFAULT -
ORDERED/REJECTED

NJ GRDER A5 P COSTS.
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